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16.27 hrs.
REPEALING AND AMENDING BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): | beg to move:

« "That the Bill to repeal certain
enactments and to amen: certain
other enactments, as pass=d by Ra-
jya Sabha, be taken into cornsidera-
tion.”

This is a non-controversial measure.
It is one of those periodical measures
by which enactments which have ceas-
ed to be in force or have become obso-
lete or the retention whereof as a
separate Act is unnecessary. For ins-
tance when an amending Act has been
brought into force with the result that
the parent Act already stands amend-
ed, to retain the amending Act separa-
tely on the statute-book becomes
unnecessary. Only the bulk of the
statute-book gets fattening up without
any practical purpose. This is a perio-
dical exercise undertaken every three
or four years. It is a slimming pro-
cess just to keep the figure as beauti-
ful as the figure of M. Chandrappan.
If there are any formal defects o a
purely formal nature in any Act,
advantage is taken of this periodical
exercise to remove those defects also.
Any amendments which are made by
such a measure are purely of a non-
controversial character. Last time
this exercise was gone through in 1974
which covered all the Acts upto 1970.
This Bill covers Acts upto 1v75. This
is a purely non-controversial Bill. 1 do
not think either I or any other hon.
Member would really be justified in
taking up the valuable time of this
august House on a purely formal mea-
sure like this. 1 would, therefore,
implore hon. Members to create a pre-
cedent by not making any speezhes on
this non-controversial measure and
pass it unanimously.

SHRI K. GOPAL (Karur): If the
hon. Minister assures us that he has
not introduced anything else in this
Bill, we agree to his proposal.
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MR. CHAIRMAN: You gre expected
to know that. As the hon. Minister
has said., there is nothing for making
a speech. I think I can directly put
it to the House.

The question is:

“That the Bill to repeai certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN: There are no
amendments.
The question is:

“That clauses 2 to %, the First
Schedule and the Second Schedule
stand part of the Bill.”

The motion was adopted.
Clauses 2 to 4, the First Schedule and
the Second Schedule were added to
the Bill.

MR. CHAIRMAN: The guestion is:

“That Clause 1, the Enacting For-
mula andq the Title stand part of
the Bill.

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI SHANTI BHUSHAN: I beg to
move:
~That the Bil] be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.

14.31 hrs.
SUPPRESSION OF IMMORAL TRAF-
FIC IN WOMEN AND GIRLS

(AMENDMENT) BILL—

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
Sir, 1 beg to moveft:

“That the Bill to amerd the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956. be taken.

into consideration.”

+Moved w;s'—ith the recox;:mendations of the President,
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I would like to submit the main prin-
ciples of this Bill so that the hon. Mem-
bers will find that this is a3 very
necessary welfare measure. In fact,
the  original Act was passed by the
Parliament in 1956 in pursuance of
the International Convention signed at
New York on 9th day of May, 1950 for
suppression of immoral traffic in wo-
men and girls. You will observe, Sir,
that prostitution is the wors! form of
exploitation of women and as an ins-
titution it spcaks of man’s tolerance of
this exploitation on an organised level
in society. The original Act did not
want to ban prostitution altogether
because efforts had been made in many
countries to ban prostitution put that
had not succeeded. In fact, this evil
has existed from time immeorial
angd in some societies prostitution was
somewhat rationalised ani a high
status was given to a rection of the
prostitutes. You will remember. Sir,
that in all ancient Greck cities a
section of prostitutes known as hetairai
had been very well educated and had
taken part in civic activitics and were
given very high status. Tn our country
also, in some towns ancient times. we
find that the prostitutes, at lcast 4 secs
tion of them. called the ganokas, used
to enjoy a very high status. In some
of the ancient cities. the prostitutes
had earned the title of nagara sobana
that is, the glory of the city. the orna-
ment of the cily. Morenver, we find
that in some of our ancient temples,
prostitutes had acquired  religious
character and deérdasi :ystem was
continued in some of these temples.

The menace hag been attacked in
modern timeg through several legisla-
tions. Now when this international
body had decided that we should try
to stop commercialisation of prostitu-
tion rather than banning prostitution
altogetBer, the internationnl conven-
tion was signed in New York in 1950.
India wanted to adopt the provisions
of this Convention and accordingly in
1956 this particular Act was passed.
Now in working this Act, we noticed
that there had been mahy lacunae ard
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there were many loopholes which en-
abled the interested sections in this
type of factivity to go scot free and
they went ahead with ‘heir prefession
or in support of the professioa and it
wag not possible for the law and order
authorities to enforce the A.t strictly.
Having derived experience of some of
the loopholes, the Governruent discus-
sed the matter at different levels and
a Special Committee was set up.

SHRI VAYALAR RAV] (Chirayin-
kil): Personal experience?

DR. PRATAP CHANDRA CHUN-
DER): I may inform the hon. Member
that I come from the City of Calcutta,
wherc there are numerius prostitutes,
and many of them ar2 voters. They
are also human beings and they de-
serve our sympathy and, to some ex-
tent, consideration.

As 1 was telling you, after having
noticed some of the lacunae, the gov-
ernment set up the Committee at the
instance of  the Ministry  of
Social Welfare. The Committee also
noticed some loopholes a:nd ultimately
the matter was taken up at the level
of the Law Commission. The Law Com-
mission also examined the provisions
of the Act and made certain sugges-
tions. Mainly on the basis of these
suggestions, this particular Bill has been
brought wefore this House for consi-
deration. I would broadly indicate to
the hon. Members the main provisions
of this Bill.

In implementing the provisions of
the Ate., it was found that adequate
man-power was not available for
the purpose of helping the autho-
rities  dealing with law and
order. In order to get additional
or adequate man-power, the type of
officer who would be involved in im-
plementing the provisions of the Act
is proposed to be changed. Under the
existing provisions of the Act, special
police officers who are to be appointed
by the State Governments for dealing
with offences under this Act shall not
be below the rank of Deputy Super-
intendent of Police. If a Deputy Super-
intendent of Palice is to be asseciated
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in the cases of offences coming under
this Act, then it will be diflicult to
implement the provisions of the Act,
because he is generally busy with
many other serioustypes of crimes.
So, in order to have adequate man-
power to deal with this type of offen-
ces, it is proposed that the special
police officer shall not be beiow the
rank of Inspector of Police. An en-
-abling provision has also been made
to empower the District Magistrate to
.appoint retired police and military
officers as special police officers.

Under the existing provisions of
the Act, local witnesses are necessary.
It is also provided that at least one
of them should be a woman. Very
often it was found that a local respect-
able woman was not available and,
because of the absence of such a iocal
respectable woman, proceedings could
not be started. It is now proposed to
.widen the scope and provide that a
respectable woman from any other
locality is sufficient so that this deffii-
culty which was created by insistence
-on the witnesses being from that loca-
lity might go.

Under section 10 of the present Act,
.we had certain provisions about pro-
bation, which was done more or less
under the old Code of Criminal Pro-
cedure of 1898. The Code of Criminal
Procedure was changed in 1973. Fur-
ther, a new Probation of Offenders Act
had been passed in 1958. Now it is
suggested in this Bill that the Proba-
tion of Offenders Act should apply to
this Act‘ relating to the suppression
of immoral traffic so that instead of
§endjng the unfortunate women to
jail, the Judge may consider it fit to
keep these women under probation
so that they may improve their con-

duct and not become jail birds in fu-
ture,

None of these Acts, neither the
Criminal Procedure Code Act of 1973
nor the Probation of Offenders Act
1838, would be applicable to Jammu
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and Kashmir. We have made an al-
ternative provision that if there is a
corresponding law in that State, that
also may be made applicable here.

Two more important provisions are
sought to be introduced here. While
it is not possible to ban prostitution
altogether under this Act, power is
being sought to be conferred upon the
State Governments to notify certain
areas to be free from  prostitution.
Under the present Act there is a ban
on carrying on prostitution within
200 yards from any place ot public
religious worship, educational institu-
tions, hospitals, nursing homes etc.

But here we propose to confer more
power on the State Governments to
notify certain other areas also, keep-
ing in view population and other fac-
tors so that at least some arcas will
be zones free from prostitution. This
is a welcome step in my submission
because while we cannot ban prosti-
tution altogether, at least certain zo-
nes can be kept free from prostitution
at the discretion of the State Govern-
ment.

Then, in the matter of trial under
the existing Act, it was noticed that
it was a time-consuming process. Some
of the offences would take a long time
and it would be expensive also. Tak-
ing this lacuna in view, interested par-
ties would ultimately see that the
quilty people escape punishment. So,
it is proposed in this Bill that there
should be provision for summary
trial, and the appropriate authority,
who has been specified in detail in the
Bill can have this trial in a summary

fashion; but if the magistrate feels

from the evidence that fuller trail
should be necessary, now that alter-
native power is alsg given to the
magistrate.

Finally, another important provision
is the creation of some special courts
so that instead of going to the ordi-
nary court which again will be a time-
consuming process and expensive, now
the State = Government may declare
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certain special courts in this matter
and frame certain special rules for
the purpose so that the trial can be
dealt with very quickly.

These are some other important
matters which are provided in this
Biil and I strongly recommend to
this honourable august House  that
this Bill may be passed so that we
can plug the loopholes contained in
the existing Act.

MR. CHAIRMAN: Motlion moved:

“That the Bill to amend the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956, be taken
into consideration, "

SHRI P, RAJAGOPAL NAIDU
(Chittoor): Sir, when I was studying
in our College at Anantapur, when
we had taken up the subject of Sta-
tistics, we had been asked by our pro-
fessor to conduct two surveys. One
is, the reasons for getting addicted to
drinking and the other is on why
girls and others are becoming prosti-
tutes.  Sir, in Anantapur we had
surveyed 272 huts. At that time the
prostitutes used to live in huts, We
inquired into the matter, 90 per cent
of them became prostitutes because
of poverty, and there, our conclusion
then was that unless this poverty of
the people is eradicated, prostitution
will remain there in our country.
Even today the position is the same.
The people below the poverty line
are increasing and therefore, prostitu-
tion is also increasing. At that time
it was in the huts, Now it is in the
lodges concentrated in towns and
cities, Many people who can invest
money are bringing these girls and
popularising  this prostitution and
earning lakhs of rupees. If we take,
for example, Tirupathi, which is a
holy place and which is renowned
internationally, we are having several
lodges numbering nearly 100 wherein
prostitution is being practised, and
therefore, eradication of prostitution
is becoming very difficult, Of course
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this Act is existing. In spite of this
Act, nothing has been done to control
it,

What is the reason? The reason is
that there is corruption among the
police officiais. The poiice people are
coliuding with the investors and the
lodge-owners and encouraging this
prostitution, Of course, it is a good
thing that the Minister is changing
the Act so that the higher official is
invested with powers of charging these
rrostitutes, but udess the character
of the officials is changed, is it possible
to implementi even this legislation,
even this amending Act?

Not only does it exist in the cities,
but it is growing further. Some girls
are being taken and sold in big cities.
There was a case recently in Andhra
Pradesh. There was a judicial probe,
there was commotion, One Punjabi
brought three girls and she was sell-
ing them, and therefore she was cau-
ght. She was bringing them from the
villages to Hyderabad for the purpose
of prostitution, Therefore, not only
are they running the brothel houses,
but they are also taking girls from
the rural arcas to cities for earning
money by selling them.

Not only that. Because some coun-
tries are becoming affluent, they want
girls from our country. It is unfortu-
nate that some of the people are eng-
aged in carrying girls to other coun-
tries also, and there they are selling
them and getting money. Therefore,
how is it possible to arrest this traffic,
traffic from rural areas to cities and
from cities to other countries? That
the Minister has to take into conside-
ration.

I am very glad that he has said that
when these unfortunate sisters are
rescued from these prostitute homes,
they must be on probation. There
must be rescue homes and Government
has to allot money so as to run them
and see that they are given some work.
Because they are not able to earn
their livelihood, they are taking up
prostitution. So, if Government can
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give them some work in rescue homes,
I think we can better their lives.

The Minister has said that they are
carving outsome zones so as to pro-
hibit prostitution in those areas. It is
a good thing, but first they must take
up the cities Delhi, Bombay, Calcutta-
‘Where the population is growing fast
and where this woman-traffic is be-
coming more. If they can concentrate
on certain cities and experiment with
this, it is quite possible to remove and
to restrict this traffic in minor cities
and towns.

I am very glad that he has come up
with this legislation. I want its im-
plementation, and 1 want him to take
measures to remove corruption among
the officials.
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SHRI VAYALAR RAVI (Chirayin-
kil): Mr, Chairman, Sir, this is a very
simple Bill as the hon. Minister has
put it. Naturally, the House will ex-
tent all the support to it.
Whether prostitution is an evil or &
profession is a question to be asked.
It is more a profession than an evil
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But it has been characterised as an
evil even in Hindu mythology and in
the Old and the New Testaments. If
we go through the Old and the New
Testaments, you can see that many
punishments have been prescribed. It
has been said that there are different
kinds and different types of prostitu-
tion and different punishment have
been citied for each category. The
Hindu mythology mentions how it
has been in existence. If we look into
these things—I do not know whether
the fanatics will agree with me or not
—you will find that in a way it has
been legalised. In one sense, it cannot
be called as an evil. It is considered
as 3 human necessity and, even so for
diplomatic purposes, as practised by
ancient kings and Hindu mythology.

In modern times, many people have
made a swudy of it. In India itself, I
Lelieve, rnany books have come out
on the subject. Many studies have
beern made on the living conditions
and the circumstances in which this
kind of & thing has spread in big ci-
ties. We come across many reports
about brokers as to how they apply
coercion and force and indulge in
these things. In a city, like, Bombay
and Calcutta—I do not know much
about Delhi—the Minister may be
knowing that there are many cases
where village girls have been brought
there and sold out. The police some-
times makes a raid and the girls say,
“We have been brought here and sold
out.” Such reports are there. Mr. Naidu
was telling about a recent case. I re-
member, there was a big commotion
among the people, specially among the
student community, in Hyderabad.
They demonstrated in front of the
State Legislative Assembly demanding
the withdrawal of a remark made by
a Minister of the Andhra Pradesh
Government,

Of course it is a very regrettable
remark that he made, but there is one
point to be thought over. There are
reports of people coming from the
Gulf area called Arabs who temporari-
ly matry poor Muslim girls and then
go away after two months of stay
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with the girl. The man goes away
and never comes back, He pays some
money to the brothel house and later
the condition of the girl who is marri-
ed to the foreigner becomes pitiable
and she is taken to the Bombay city
and is sold to the brothel house. This
is a very serious matter. Due to their
social conditions they are forced to
submit to marriage with foreigners
and after two months stay they go
away I am told there is no law which
prevents this kind of marriage with a
foreigner. They abandon the girls be-
cause the Arab countries never app-
rove of such a marriage they cannot
take the girls there because they
don’t approve of it.

So, 1 hope the Hon. Minister will
consider how this social menace can
be prevented. If necessary I hope he
will bring up suitable enactment to
prevent the foreigners meddling in
our society.

Now here, in this Bill, you have
made certain provisions, one for a
special police officers page 6 suggests
the Supreme court has given its con-
sent to it—and the other one is for
special police officers page 6 suggests
that, due to lack of man-power, the
District Magistrate may, if he con-
siders it necessary, entrust this job to
a retireq police officer or an ex-Ser-
vice man. But I apprehend, and would
like the Hon. Minister to consifer
whether this will not lead to more cor-
rupt practices and intimidation of the
people because our understanding is
that there is no lack of police person-
nel. And supposing a retired police
officer or an army officer is appointed,
he is not responsible to the Govern-
ment and he is not responsible to
society either. He can only use his
authority and power for his own ends.
I don’t think they will enable the
Government to prevent prostitution
or help the Government to check it,
And I don’t know what are the powers
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that are going to be prescribe—whe-
ther he is going to be an independent
authority or whether he will have the
status of a police officer and can raid
houses and arrest people and produce
them before the Magistrate etc. This
has to be seen from the Rules which
you are going to frame. But may I
submit to the Minister to consider
whether it is necessary or not? My
feeling is that it is not necessary. We
can leave it to the State Government
to use their own man-power which is
more responsible.

The other thing is about the special
court. I wish the Minister will explain
what is the necessity of the special
court being instituted. You say that
the case has to be disposed of with
all speed and it should not be delayed.
Does this mean that there are so many
cases of prostitution pending today in
the court? This, only the criminal law
figures can show. But in big cities like
Bombay and Calcutta and in Munici-
pal cities, I don’t think that such a
large number of cases of prostitution
are pending. People go there and con-
fess or they go on bail there are not
many cases of conviction. So, this
provision for a special court will only
give the impression that so many cases
are pending and so much of prostitu-
tion exists in the country and the
Government is unbale to cope with
the situation. That is the impression
that will be created. Anyway, this is
a matter for you to decide: I am only
asking for an explanation of the neces-
sity for a special court.

As far as immoral traffic is concern-
ed, Mr, Naidu pointed out the compuls-
ions of the people who resort to such
a profession. In big cities even by law
it is allowed and you only say that it
is limited to certain areas. Even today
in the big cities it is allowed and so
in the villages and other areas also
it is going on. We have to think of
preventing it not only by law we must
try, through social reforms to reduce
the number of brothel houses or re-
reduce the number of prostitutes. . We
have to persuade them not to resort to
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this profession but to ke to some
other profession, I say this because
prostitution has become  profession.
That is the problem. We say a re-
port that once, in Tokvo, thousands
were parading in’ the street demand-
ing more amenities, making demands
on the Government. Here fortunately,
so far, there has been n~ demonstra-
tion by the prostitutes. May be, one
day in the streets of Calcutta they
may parade asking for improvement
in their working conditions; they may
gherap vou, the Minister, because you
represent that area. In Bombay also I
suspect it may come about one day.
During the municipal elections, even
big leaders went there; the former
Prime Minister walked tirough that
area with folded hands saying ‘Na-
maste’ because they become respect-
able at the time of elections?

17.05 hrs.
[Dr. SusHILA NAYAR in the Chair]

It is necessary that, through social
reforms and a kind of e¢conomic up-
lift, we persuade these people to get
out of the brothel houses, We can re-
form them and rescue them: from the
brothel houses. But there is no pro-
posal for that today. Once in a while,
the police may raid big hotels and put
those people in jail. That 1s what is
happening now in all cities. I want
to make a  suggestion here. Now,
there is a provision in the Bill that
a Magistrate can order a police officer
to raid a brothel house and produce
any girl below 21 years before him,
Even a prostitute herseclf can escape
from the custody of the brothel house
by putting up an application lLiefore
a Magistrate. That is 3 welcome fea-
ture. But my suspicion or apprzhen-
sion ig this: how can the girl submit
this application? Will any girl in a
brothel house be allowed, or be free,
to submit such an application before
a Magistrate? My apprehension s
that she has no chance to do that. Im-
mediately she will be beaten up and
killed.

Women & Girls (Amdt,) Bill

What I want to say s this. You
may make this suggestion to the State
Governments that perivdical wisits
may be made to the brothel hcuses,
so that the girls there may have pri-
vate talks with the police officials; or
the police officials themselveg may in-
terview these girls ani ask them
whether they want to go away from
there and if they want to go away
from there, they should be helped.
Today there is no such method The
police or a competent judicial ~utho-
rity should interview or interrogate
these girls in the brothel! nouses and
ask them whether they want Ly stay
there or they want to run away. If
they want to run away, vlease rescue
them. The initiative must come from
the States. So, far, no such initiative
has come from the States. They are
only thinking of penal action beacause
they consider this as 3 crimina! of~
fence; they view it more as a crimi-
nal offence then as a social reform.
I wish your Ministry takes a lead in
this and gives directions tn the State
Governments—not only to treat it as
a criminal offence but also consider
the aspect of social reform. They can-
have a periodical interrogation of the
girls living in the brothel nouses. and
if anv of them wants to be freed from
the clutches of the toutus anq pimps-
she should Ye freed. You can make use
of this provision of making an appli-
cation before a magisirate to save:
them from the chains of <lavery. This
is the sugestion that I want to nake
and I hope the Minister will make his
comments on this.

Lastly I come to the disease that they-
can spread. I do not know whether it
will come under the purview oy this.
There are provisions for periodical
medical check-up of these bcrothel
houses because they can spread the:
disease, especially among young men
of this country, I do not have the
statistics at the moment. Even in fore--
ign countries, we hear, it is considered
as one of the most epidemic diseases.
It was spread by the American Sol-
diers from Vietnam. Yesterday there-
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was an occasion; Mr. K. P, S. Menon
was speaking; he was telling a story
as to what Mr. Khrushchev told him
Tt seems, he told Mr. Khrushchev,
“Well, you could eradicate Malaria
and other epidemic diseases from the
Soviet Union”. and to this, Mr. Khru-
shchev retorted and said. “Not cu'v
this but even venereal disease: we
could not get the specimen; to cet a
specimen, we had to go to foreign
Embassies.” This is what Mr. Khru-
shchev had said about Soviet Union.
In certain countries this virus is
spreading. ...

SHRI A. BALA PAJANOR (Pon-
dicherry): Which Embassy?

8HRI VAYALAR RAVI: Foreizga
Embassies.

So, it is necessary tha! we shouid
see that a periodical medical a‘d ani
check up must be there, It must he en-
forced. It must be in the law Lut it
is not enforced by anv authority.
When we are speaking about the sup-
pression of immoral traffic, the:e must
be a specific provision. It must he
ob.igatory on the part of the municipal
authority or the governmecnt o» the
Police that this medical check up and
medical control must be tkere bzrause
prevention is better than cure Un-
fortunately, that provision 112+ be
there but it is not being enforced 1
would like the hon. Minister to %ind-
ly look into this and +ake effective
steps beacuse it is neces:ary (: keep
our society free from this disease.

With these words I support this Bill.
I hope he will see that this profession
is minimised and will not consider it
as an evil. It may be a human neces-
sity. I will not go iAto the necessity
aspect of it because my wife may be
here, The prostitutes alsp serve the
society and they cater to the human
necessity uf a certain age. So we can-
not forget, that aspect also and they
may even demonstrate one day for
better amenities.
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Anyhow I congratulate tihe "M:ni-
ster and request him to iook into the
matter. I hope he will look irto ‘the
other aspects of the matter also and
deal with the points that I have rais-
ed.

Y dw wem @i (qgTed) gty
aged, W faq &Y wEar &1 41 § @
FTAT 7, T TEA UE WGAE IAT A
g | TWE AF FRO 0% &, J@ wrf fAdaw
T E A AW IWE T AR
< & A7 fadgs amA o @, 9 &Q
WE AF AT ¢ AFL A TW AT & ¥
#fed Gw & g & Fg WO qen-
W & o7 g@ e w1 oG B oar qy
¢ w07 ¢, @ W OACE & AR fm
WT TF FTON FT 9AT A IR, AX g% qAfQ
¢ W fadgw aATay wT#, TF oMU TR
gg fas framfy &334 7Y a7y &1 WA A%
qER F AT | A AE A g9 w71
FHUA AFT FAT S IvgTeSY A AT IH
gTTe F1 wiw 2 5 3z wql §ugm oadr £
A FOT KT AAF & 9G9I w07 fFwaw
gt AT AT AT A AL A=RT EMAT | OWTT
agi fadms A0 €, THET § wETAA AT §

§ u7q WET 7 amfss gl o
g o mEmEw P & A9 oI oGa ®
OrEr @gA wEEEr ot vmEar g fiw g
§ afz=t 1 A v& & @, wvw SEA-
frafz & fdr owA orde %1 WA TR, a@®
qaE SUTET A% TF F1 &4 IA 2T 9T £
ITM AT AYT FA® AE ET AFAT £ F
FAEAl § A grmdr 4 e g Fwes an
ff zuTdl ATFT W FeE AT WATH
& ATd 77 AT, 3™ T 70 afFEg
AT ATty a1 | AfwA s @ W, S
falgs @ T 2 O 3 oA A1 AM
FT 97 ¢ ¢ f5 Gearel av qopTan sfaew
qE AMTAT AT AFAT WIT TA WFTT FY qOIAT
o g &9 & wy ¢ @Y & gwwar
g fv oz s wwpfr & adw faodm
sty £ N fr ogF g N ol f5 o
qx quiEaT gfiEe AEY STET AT "FAT W
fos s afed ar

Fq gfe & afgd gos gofal
& FT0 dvgal § oy &) qg 9T ae-
frag & @ & =g fawarl ® frarg %
Y, agt | A yywer §, I  SA-ara
ot w1 Ammfas gafe & foaw @<
& afed grr o wfr § o W s
agT § AFAT § ¥R WA &1 ) AA fIAg
¥ ®TTor 5,5 W10, 10 A FY fauard

4
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g0 &rr woar dfaat § ®T 9w
1 smaT g &, Wi asfrai #r wEY
& o FT fagwt & =T wvev ® 1 wfEA
® FIF FEF qOT A F A@T AT 2
A A 7% a7 3y & & oAz a4
a1 R & A wEeE faga w9 fE
& wefeai wgi o E &1 AFQ F AN
qifz & #x, AEA ¥ A A UFAIE
femr o @ & fm Aw &7 AgfEAr aET
fa¥, 39 qw 9 T4 AFT F FA-AAT
faggs w@d, a7 3@ T qR Afew AT
g & =fam @&t @1 AEEw g 7 AW
] za fadas & w@EAT FT AHGT FT 2T
g1 @ A wam & e @ AW W
T A1 &, AfeA SgEIET Q@ g Ja,
R T A AdE
qRTEl # @ wE g fF R
& UM A arwae wefEar fawdr § | awEm
® zaTe Ag W@ § W sefeEl A Ed
FT & WX §1 W GTHT ®T ¥ @l A
xASTO T E 7 W FER AT TG AW W
FARA A ¢, W aaw awtE w9-
e ® arAErd &, @ & guwag fw
qFR ¥ AAd § a §, W 3w AW
w1 gaTe qa & @ o e
Wﬁﬁ@ﬂﬁmﬂﬁ}ﬂ%
aw 7 go fdg O @ § St 7%
zgwﬁwm‘gw*t@m
Q,mtiﬁﬁﬂimtmm
mnammﬂmem
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T Y § w9 zfeaom & 1 g W

& am € W AW @9 OY, IgWr dw ]
£ ™ R fam wefeal &1 fredfon e
¢ 3 g ¥wY § S £

w & . .
FTAEM, T FH O FTEAT 7 o@en F
T ww fEoa 9w fag go & 4wt

aF g3 A AR WY T amEr
A F IH § AT I W A oAgA Y
HI-FTEE J4T, §1-F5E g1 7 A & ¢ W
oA FEETT ¢ g g 9| §1 g W
IH #1 ¢, 99F & 37 aA W @
2 @ W9 T AF Fvaersi & AT w9 7
fergea egF & UF QX IR F AT
§ fAFwr | wg B WA @ Fe-red
# ax # | FAw #N aefeat o §,
TAETIZT qg Fg wAr § v faom g amaw
T I W FW A AR T § aw
#iforg 1 agt & FFER d@9 forar & fw
w1 T A AT qEA A o6y 3w A a7
§9 BRIt | FT TH FT FH FA A0 I
afeal & g7 TeEfesw § arergEr eoy
mefxqwa'rwgvﬁasw‘féfgsﬁ
M F TE & Fw oqg Garae &
AT FT @S T A FT AEAL g@EAU

TE FTA TH @I FH A FAT F o2
& &9 g7 T W< A ACwA F, F
AT FAY A, qfFA 25 ANE § AT A0 AEw)
g faem &7 T8 gwT & T 19 9 JErR
F &G FT i

23

nE AAET AT X Z AT &r ) FE &L
Al ® §§F ar7 faiw sdw mrEfEw &
a1 g Tat foe §7 & @i
- # 7@ § 7sfedi #1 fas-
TEF O/ uE I fAwer ar—awg
| Wt "EIET Ie & ag 8% avgew
g7 foodt § A%T AT @A & AW
grsde #3TN & AW 9T ST @ §Q

e g Y Fefeai wwex

3
&
9
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!hm%mwwrtﬁﬁsmwnéma
R wgr 9T

‘99 e AgET wRT eaTeafs @9@

%hmmwzrfcqugr&muar
ﬁvﬁaqmmmmamwh
«%ﬂra@ﬁmmuqmmmm
L2 I 3 O

A WA AT A F9GE A qA9 : AAT-
fearfiaifagg =6 @fol g7 7

qq FE AHFL IR GeE fFET w4 2w
gt Fga & f& dwmmafa a= @€ g ave
g2 ugqﬁm'q-wma—rmamir
g | ZAIC g WAT AT A, A1 A=wA A
HTFWTT SAFE, 11 TAFAX T FIT GT——
PM promises all help to fight prostitu-
tion.

T g, fMer AT SY & 3R IN
TS F1 TGl IET | IEM FI AT-—ZH
ag @ drmfart §--uw & “dvarafa’ g
2—37 (Drag) s 90 §—70-a17 1 & A=
AArfeat gaR qAIfE Taed #1 6487 ¥ Y
¢ 9@ aF @ AF1 w1 gW gAT A HA-
Wi & 7 #1f atkaw qefa &t

sgwia g & § s T ofuw wd-wes
w1 wguie & @%@ ¢ 1w fod sme wwA
e § O W f7a g

a9 gk anir S & fam famd s
Tgi wET fear-—& I Star mWTe gER &
ma’raﬁg,afﬂﬁ’mmmﬁ“r

d—3 agq wEeayd E—

“Delhi graduate among four call girls
held—the girls used to visit luxury
restaurants where after picking up
“customers” for Rs. 200 or so, each,
they took them to guest houses for a
“pleasure trip”. One of the call girls
who belongs to a well-to-do family
of a Tis Hazari court official, told the
police that she could be booked on
telephone, teo.”

. wgar § W dw S
mgr—ag S @ ¢ & s § aieiw
Ty

Women & Girls (Amdt.) Bill

g WEA ®T AR §—A) ATT FTHIT,
® gug w1 §—

“40 call-girls helg at Agra—The local
police today claimed to have arrested
about 40 call-girls after raiding nearly
15 different houses situated in posh
localities and thickly populated areas.”

AR AR dT T fagww @ gge
39 § 99, qq ST g GA—TF
? 140 9 afsagi 1 Igm frarmar”
TG FY ATEAT WA GWET FWT T IV
uars femm ar

24y

aumafa wERAT, FEEE § gg AT @
A W@ Z, FgA AN E——wEr fad
ﬁmmwvrg,m‘mfrait
f—fF 7 gusFa’ faggs 31 av@
Fife ™ T yax gfafa &1 wfed,
T o7 A% 5 oewd Fa-er
1 ATST WA FET YaTT ®Al S #g
g & amfzs w1 famed &
T gumafa 2, @1 ww & fa@ W
JeRqIdT § IA IS f@A & I FL—
g Sfer & & 1 wd gE uF Amew
ﬁraﬁnﬁfra?wmtg——ﬁw
g g AT g fr g sfqma &y swar
mmqsmnwmmé#ﬁmu’
W A W W AT W WAF T
afamet F g7 F &

’ﬁ’ﬁ iﬂ%ﬂ o0
4 |
-2 ﬁ

3 |

UF AR FEHEAR §-—
Export of Kerala girls—year 1969;
Concern over sex racket in hotels—
Indian girls for Arab flesh-pots—
7-9-1970 Sex for sale—
T THETE # AN W9 F AW AFE
@ ® A0 @ W § f5 ag e
q¥AT ¥ T §--fag qw 7 gw fEgiEr
«AFRd AWH F0@ § ——

‘g AT A G da dFar 1’
e # uzAE g, 3% v gm
i

A4
o 3

# UuF &1 AWEE AW a1 W FAAW
TARAT §
Prostitution increasing—1972. Traffick-
ing in Adivasis girls—Indian Express
4-4-1971. call Attention in Lok Sabha.

9 9% FA-UEA S Hqav a1 |

Call to abolish system of licensed
prostitution—Francois Pignier, Presi-
dent of the Internationa] Abolitionist
Federation. i
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[xro Tt fag)

AT A qF ww fd w & f
AR WAFT HEY W I qT FEr avrar
& frar #X f& fFa-fam st @ a7 @
1o =R F T T vEANET s
g 39 § F owm w3 & FTO
T T IMEF gn A ErEd-ErHE A
FP—AIRT R Jvgrafe & &1 01 o
A Il W g fodr g€ adar ) ogw

I &1 g’ Tadr & g w@mar &)
Mrs. Howell Thomas (UK) criticised
Street offences Act aiso.

ST SrEiegeA g1 e 2 ® agA
e fam 2 A Ant @ 3 A A wE
g e mmar 1 qwmaf= 2t o2, 9w
% & %, faq 17 AWmm ¥ owee
™ FE O§ ) g AT IAE FEA &
X W@ F fau ggw o5 ¥7 awdr 2 HfEA
WA F1 grafeq faqr svar 20 =7 e
W WE A FAET F—F IJA€ A H
W @ a—fF q9 7 ww F AT Q@ S,
A ggHl & fea w17 § fraw  wwies
TG AT | | AT T g7 qHTatar W@y
a1 2 | “‘mAdfan’ o ZeTe € @R
¥ @ g draem’ AT am wEE w2
A% mE W faw & geEtee 3(1) &
%t grz frar &) feesr AT AW § 9
B I AT AFT a7 W1 UAmer weR
g, agl 9T ‘g wed AT 2 oo @ aw
W & FTF Wod FIAT £ 1 3AGT AN
g Tifzr ®w w9 977 A@fafa ® Og
fagas wmom, @ g Ao 9 9=t @R
‘Il g & ft ofu=Er & d W
£ 1 gt W FT T FET Y ATaVAHAT 2
f& w1 71 & " F 2T STfEO 0

G ] .
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i S fedegma”’ A a4 3 gifE
AR AT WY FTW 5 A fEar mm g

v i AR 2 o 3z qg e fF ud
¥ AmaT amfwsr 31 v & osEw
A agT 7 fagm § AR g aw
7T F WEAGE § | IRA g E T &9
® &\ F AT gEr 2@, 3wy
™ 3 O W WITAEY #1 g IART
=i F7dr &, a1 ww I ¥ Afawar @
AT gF & AW 9% ot &9 v &
T 3 gnit ¥4 g a1 o 89
% FEAr #

¥® AW ¥ € fF wW A Wy OV
gar g W, At & fey @ S oAEr g
qrEAT AR A AT FT rEE AT
§ qer ¥ o®g F1 owiEAm o rgrEr R
ot 41 IEE 9F TR &T W O9Rr I,
A1 I%M FE Fw fr ozET @@l W AR
N Awem ARl 2

I also discussed this mater with
the lady member from Russia, but
they all told me that they have no
protlem about prostitution.”

S TEAT T WEA A GF W FEV & F A
T &7 &7 I GH FAT 91 ;T T/ X
SEW  ammfa 7@ O 1 W ' OAY
T 3T @ W AT FIAFS § 1 W@
dtuw g8 gaw g 2 o A % wfaesr
F AMAT I 2, 74T 48 §H 19 &1 A& FL
gFar?  Omr graAr fF oagi 9T qg A @)
wHAT, YA AN AT ¥ A7 T 9T qgA TR
g faar &A@ Y FEA 2

FagfisgmagTg fFew ddg 7 ay
UF QETATENL FAS qET 4, w9 Fy ford
w1 7w 3G

Report of the Advisory on Social and
Moral Hygiene g &1 &t famfvd €. 37 &1

o eqrr & T@AT ATREN | IAF I AT

“Supression of brotherls meant
that the evil of prostitution had
spread all over the cities, for, the
inmates of the houses, which in the
old days were located in certain re-
cognised streets, had now set up
their establishments in other parts
of the city. Through this diffusion
a new class of prostitutes had
developed—undeclared, clandestine,
on whom the police authorities could
have no check”.
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@ %1 7 e o qgfew & s aefaai
# oFF FL AR & u2 79 A fwifa 7 7
A #5001 A @ fF waw & wew 9 A9
gy A am )

Encyclopacdia of Social Sciences says,
in Vols. XI-XII page 559:

“The cily has not only concealed
the =.pply but increased the demand.
The breach of home ties and the
anonymity of city life with its
absence of the restraining check of
neighbour's opinion, combined with
Jow wages and ioneliness, conduce
to meretricious association rather
than to marriage. Prostitution is
not o disease of the social organisa-
tion: it is only a symptom of the
disease”

I g@ ¥ vEmsAmfear fazmifaaTr &
Wrags ar 99t g2 T A7 aEl #
qga eI & I@A T AR F1 IEH F

“But today prostitution is essen-
tially an urban problem and the vast
size of modein cities makes clandes-
tine prostitution so easy that the
liconsed houses held cnly a small
propertion of the total number, What
oroportion it is impossible to say,
the estimates freely made are mere
guesses’.

T Hay §  osgArfafear afer 7

&t FuTer 77 fqar & o w27 T g—

“Is prostitution diminishing?” Yes
and no.

“It is reported that the percentage
of American males  frequenting
prostitutes after World War II is
almost precisely the same as after
World War I. But it is also said that
the (reauency of contact with pros-
titutes is reduced. The reduced fre-
quencv is accounted for at least in
part by extra-marital intercourse
with non-piostitutes-—with ‘amate-
urs'.”

“Some 69 per cent. of the total
White male population, it is report-
€d, ultimately has some experience
with prostitutes.”

R a T W w1 A gl § ?
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Sfam wez ="’ (Sin and Science) o®
1FATE 21 IAFT A W9 &9 IT8 F@r e

%—-
95 per cent American soldiers are
susceptible to syphillis and gonorrhea.

4 T qUAS &1 a6 7 MR A I TRqE
& [#=3 @Y Jexq £ mmfa AgrEAT,
gm ar A fr w0 wgfaaa &1 @ g
7 T T aga s & A afen | g
gvF 7 fag yF § Afawar a3y fewr § #+@w
FEIr 2 MT IR 761 F 30 § waq F7 fewr-
T 79 ) FTEIG F1 qWAT § I A@ A
g0 T fawr § o7 §S & a7F Y AEE 2
TH FTT &1 g9 WOl A%g ¥ wav afafq &
AT A AR wad § famr wf W
qE |

aqmfa #EEAT, FAT YAqd A AT
st s d oy ww @r fe—

Harsh economic realities are the cause

of prostitution.

FI9 FTIT AT A & &1 98 AR @
Ft armgfragam 8% 8 | m@&
i "7y Y € 1 TH @4Y § s oo
Elo 713 7 FEI Y-

Laws cannot eradicate prostitution.

A IT A J@1 AT FEGAT =i AT
qua F7 & ¥W femr 7 o IzW gl
% waEd & fau faadr et & ﬁﬁﬂ":
BTWT"Tf’_". /| W P oW
Fay 3 2o Fo Gro FYTA T LA CE

There is int2r-connection between
prostitution and venereal diseases.

o7 ZW AT AW T g qw@ngfa &1
vr*ma’rmﬁ fer wwaT Aw Yo o #1
TETATA T AT | mf‘amrg g WA
21 Aomrdo Gﬁ’o qres ¥ FIT 8——

Social protest only way to eradicate
prostitution.

A e WIFE @) &1 el A
@ wrwA uEeE %wﬁ—-ra'in T A
A A S aTE @ @ e d Em
AT v £ g Ao R #Y TIAT

T AFTE |

Wf‘a’nt‘rm&ﬁi FEAT ﬁsﬂm'?:
FOT & foaY g8 wAwTd E‘ﬁ‘r =T
TR A ARRTHY #T 0w gmm
afcfeafa s e} arfire s wET

Fivaw WA wren-§ fr ow ahff«
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B furerr waft i & Fgw f5 g7 qv AEETEA
FA N NETETA AL FE FAATT ALY
Tz @ &, % fagei mvwAm FEEr TR
39 § WE FE€ F AT A% T 9rEAn
! s § @ gu o7 39 frdaw &1 aEfaew
w' gd gU T@ wa¥ Afwfa &1 A4AqT 7MW
gark  faar da ot Fad arfaw =t g
AT gutA  Har S oA s afE §
W 7T @ gAr sz A1 ATAT A7 g
s wfafa & § F@G 1§ wATg I AEAT
f& et oF wav afafr & g2 #7 faar 9m
IgE T EH AHEAT 3 FHT IgAHT T A5 A
fa=r 1 g% AT €7 gawt a7 § vy A% |
Wiy @it oY 7 777 & ¥ 98 uw = fagaw
t ) A AHUAT  9TF F & AREA T
muﬁaﬁmﬁpgﬁﬁrnaﬁ%n

W ¥ @ A ag aga wed & frogAe
wax gfafa & #qg fear o, @it AW
sifew wrug Wt wEEA & A

SHRIMATI BIBHA GHOSH GO-
SWAMI (Navadwip): 1 will speak in
my mother tongue—Bengali.

*The Government of India had intro-
duced a Bill to prevent trafficking in
women in 1956 and it was enforced
in the year 1958. Since then nearly
20 years have passed but according
to official and non-official reports the
problem of prostitution practised
openly or secretly has not abated in
any way. In fact there has been
deterioration in the situation. During
the 30 years of Congress rule not only
the economic condition of our country
deterioratej but there wag a steep fall

NOVEMBER 21, 1978

moral Traffic in 384
Women & Girls (Amdt.) Bill

in social and moral values too. The
status of women in the society is the
yard stick to assess the prevailing
economic condition in a society. The
progress of the society is determined
by the rights and the status enjoyed
by the women folk in that socity. It
is indeed matter of deep regret that
during the 31 years after the indepen-
dence of the country the prestige and
status of women in India far from
being elevated has been going down
steadly. Mr. Chairman Sijr, I would
like to substantiate my peint hy qui-
ing g few lines from page Y4 of the
Report of the Committee of Status ot
Women who had gone into the matter
in detail. The Committee had observ-
ed and I quote:

“Prostitution represenis the  ex-
ploitation of the poor by the rich and
of women by men. If women have
reully to recch the level of equality
with men, society should be in a
position to ensure economic, social and
rsychological security for the tradi-
tionally exploited women folk. Pros-
titution is the worst form of women’s
exploitation and inequality.”

“What must be emphasised is the
growing commercialization in the ex-
rloitation of women and girls. While
the urbanization process and industri-
alisation with its accompanying evils,
particularly socio-economic insecurity,
poor living conditions, etc.. are impor-
tant forces for the increase of pros-
titution in recent years, this profession
like any other, operates on a com-
mercial basis according to the law of
demand and supply. The growing
incidence of prostitution in metro-
politan cities and urban areas is an
indication of the growing demand on
the one hand and poverty on the
other. Some sociologists have em-
phasised the role of economic factors.
such as poverty, low wages, lack of
gainful employment, partial or com-
plete unemployment are contributory
factors that constrain helpless women
to embrace prostitution.”

) -*The original speech was delivered

in Bengali.
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Today the Government have intro-
cuced the Suppression of Immoral
Traffic in Women and Girls (Amend-
ment) Bill with a view to stopping
prostitution in the country. We would
no doubt extend our support to this
Bill but I will join other members of
this House to say that the present Bill
is not at ali adequate. Once again I
will refer to the said Repori where-
in it has been said, “There is a sup-
pression of Immoral Traffic in Women
and Girls Act 1956—1970. The Act
aimed at the suppression of com-
mercialised vice and not at the pena-
lisation of the individual prostitute,
.or prostitution itself.”

I would like to say as has already
been said by Dr. Ramji Singh that in
India attempts are only being made
to suppress the problem of commer-
icial vice but I must say to emphasise
that it is not at all sufficient to meel
tne great menace. So long even one
women of our country is forced to take
1o prostitution—whatever be the
reason for the same—be it puverty or
unemployment it would be the greatest
stigma on the women folk and a matter
of great shame for men, and we all
nave to hang our heads in shame as
long as the evil continues in our
country. The Constitution of India
provides for equal rights for women
and the Parliament has also passed
some legislation to establish the rights
of women legally, But despile all these
¢iforts there has been no real im-
provement in the status of women of
our country. We may pass a legisla-
tion but it will remain a piece of pa-
per or a few dead letters on the Statute
Pook, if the prevailing social condi-
tions are not conductive to its success-
ful implementation. This is what has
exactly happend in India. Mention has
already been made about the necessi-
ty of liberating the women who have
become victims of immoral traffic. The
problem is to rehabilitate them in social
life, to give them proper treatment,
offer them vocation and above all to
rehabilitate them and bestow  upon
them the pride and prestige of a family
life. But under the social structure
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of our country, I am afraid, it will
not be possible to achieve these ob-
jectives. A little while ago Dr. Ramji
Singh was referring to the social set-
up in Soviet Union, It is known to
all that in all the class, societies, that
is, in all capitalist countries of the
world like America, Britain, France,
Italy etc. the evil of prostitution not
oniy exists but it is thriving day by
day. As contrasting to this in all the
Socialist countries the evil has been
eradicated completely, In fact, 1/3rd
area of the world tunder socialist rule)
prostitution does not exist, It is but
natural therefore that the women of
the capitalist countries are eagerly
awaiting to see when socialism will
usher in their country because only
with advent of socialism will end
prostitution and the ills that go with
it. In China, prostitution was in vogue
for hundreds of years but with the
advent of the Communist regime the
evil has bYeen eradicated completely.
The practice of *‘Yellow Card” has
gone for ever from China. Shri Vaya-
lar Ravi and others have referred to
about the age-olg social tradition of
prostitution prevailing in our country.
From their talks it appears as if pros-
titution is a necessary evil and we
have to put up with it, But I differ
entirely with them. The Socialist
countries of the world has proved that
such a “Necessary evil” can also he
eradicated fully and completely and
il it can be done there why can’t we
do it in our own country. Sir, I have
already said how the *Yellow Card”
has disappeared from China. I would
like to give a very decent example,
that of Vietnam. South Vietnam has
geined independence for the last 3
years and within this short period of
time Vietnam have successfully ended
the practice of prostitution in whole
country, If we look closely to the
problem and the way they were tackl-
ed then we will find that all these
socialist countries were able to
achieve their objective because they
first eliminated the causes that com-
pelled women and girls to take to
prostitution. They are able to create
equal job opportunities fer women,
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ensured equal status for women in
scciety and assured full dignity for
her in their own country and thereby
they were able to give birth to a new
society. In our couniry nearly 80 per
cent of the population is living below
the poverty line. The light of educa-
tion has failed to lit up the dark re-
mote corners of the country; and peo-
ple are suffering from acute unemploy-
ment, The incidence of unemployment
in the case of Indian woman is very
acute and the situation is worsening
day by day. According to the publish-
ed figures in 1961 28 per cent of the
women population of our country was
engaged in gainful employment but
this figure was reduced to 11.8 per
cent in 1971, To put it in figures
during 1971 out of a women popula-
tion of 26.40 crores only 3.13 crores
had jobs and the rest 23.17 crores had
no jobs for them. Not only the job
opporiunity in our country is little or
negligible for women but there is a
steady fall in their status too. The
mortality rate of women in India is
more than that of men,

If we glance through the figures for
the last 20 years we will find that
the women—men ratio is also
falling. As against 1000 men there
are only 932 women in our country.
The story is the same in the sphere of
education where the progress of edu-
cation for boys is more than that of
the girls, The unemployment situa-
tion in rural India has assumed a fri-
ghtful position. According to the avail-
able reportg about unemployed women
in India there were about 30 lakh ‘wc-
men who ‘were completely unemploy-
ed, those who were half employed
numbered 1.52 crores and those who
were nearly unemployed were 1.76
crores. These figures glaringly show
the extent of poverty that is preva-
lent in our country and, where poverty
is so acute, where opportunity for
employment is so meagre it is but
natural that traders of women flesh in
the cities will take advantage of the
situation and exploit the poor girls
and entire them to take to prostitu-
tion. The evil of dowry continues
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unabated in our country, And this has
given further fillip to the problem of
prostitution. In fact the twin evils
of dowry and prostitution are thriving
side by side, Women in our country
has been reduced to a commodity, She
can be sold and purchased and the
village labourer has to pay to buy a
bride for himself. 1 would like to
quote from the Status Committees
Report to show how economic condi-
tions are compelling the village girls
to take to prostitution. The Committee
has observed and I quote:

“Prostitution is the only way open
to women to earn a livelihood for the
family. No stigma is attached to the
women if she brings wealth or income
from prostitution to her natal or con-
jugal home. A recent study of the im-
moral Trafficking in women from the
Purola Block of Uttarkashi  district,
(U.P.) reveals that a large number of
girls from ‘the lower socio-economic
communities go in for prostitution. In
1969, 45 women had enterei and re-
mained in this profession for 3 years. It
was estimated that about  approxi-
mately 500 families were dependent on
this profession on account of extreme
poverty. 60 per cent of girls from
Rewain area were operating in Delhi
and 77 agents were engaged in pro-
curing women for prostitution. The
causes for prostitution were the high
Lride price and consequent indebted-
ness of the couple who were forced to
work as bonded labour. The girl was
then compelled to earn money to free
the family from this debt through
prostitution, In other cases, a man
from a higher caste may pay bride
price and contract a marriage with
one or more girls of a poor family and
take her to Delhi and sell her into
the trade.”

“Large number of prostitutes also
come from a group of women who
have been deserted or abandoned by
husbands and have no other source of
income or employment open for them.”

About Calcutta the report has said:

“According to the Commissioner of
Police, Calcutta, a large number of
riddle class families are surviving on
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1acome from  prostitution, in the
absence of alternative avenues of in-
come. A number of these women are
educated and quite a few are even
graduates.” 1 am remained of what
an old prostitute of Uttarkashi had
suld 10 the group surveying problem
of prostitution. In fact this issue was
raised in the House a couple of years
ego. The old prostitute had said that
it would be impossible to prevent the
girls of landless labour familiess from
taking to prositution and the only
thing that can keep the young girls at
home is the green blooming fieids. In
other words as long as the village
lanuless do not own land or have their
means of livelihood their women would
always be tempted or compelled to
come to the cities to take up prostitu-
tion as their vocation. If we are really
serious to eradicate the evil of pros-
titution from our country then instead
of trying to approach the problem
superficially we have to search for the
1oots of the matter and destroy them
completely, Unfortunately the pre-
sent economic structure of our society
is so fashioned that it creates com-
pelling circumstances for women to
take to prostitution. The situation
can be remedied only when we are
able to restore to the exploited and
the neglected masses of our country
their rightful place in the society, give
them the ownership of land and a
right to work, The entire economic
setup of the society is to be restructur-
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ed and we have to bring an end to the
monopoly control over land and indus-
try which is prevailing in our country
today. When every common man of our
country—the poor and the expioited—
get a right to work then the lot of
‘women folk will improve along with
improvement in the condition of the
general masses. (Interruptions) The
signs of struggle by exploited masses
for their own liberation are already
visible. More and more women are
coming forward to take part in this
struggle to put forward their claims
for work, for land for equal rights and
for equal wages for equal work, They
are struggling to create a new vista
where the Indian society will lead it-
self, step by step towards the creation
of a socialist society where every wo-
men will have right to engage in so~
cialy productive work where the
Indian women will gain a right to
sacred motherhooq real or potential
only then commercial trafficking in
women will come to an end and Indian
women will breath fresh air free from
bondage and will be able to lead a
life beautiful and socially useful

MR, CHAIRMAN: The House stands
adjourned till 11 A M. tomorrow.

18.01 hrs,

The Lok Sabha then gdjourned till
Eleven of the Clock on Wednesday,
November 22 1978/Agrahayana 1
1900 (Saka).
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